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SHRI JAGDISH TYTLER : Since heis
ceferring to the technical colleges, may I
ask a question ?

aeqy wgiag : dwtey ¥ WA, aQ
# 3ET

Increasing Consumption of Liquor in
the Country

°909. SHRI A.K. ROYt:
SHRI K. MALLANNA :

Will the Minister of SOCIAL WELFARE be
pleased to state 2

(a) the names of the States which still
have prohibition in force;

(b) whether consumption of liquor has
shown a trend towards increase all over the
country; and

(c) if so, the details there of ?
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THE DEPUTY MINISTER IN THE MI-
NISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI
P.K, THUNGON) : (a) Gujarat

(b) and (c) As per available information, -
the per capita consumption has shown an
increasipg trend in 12 States and decreasing
trend in 3 States. In the remaining 7 States,
there is no significant change in the consum-
ption.

List of States in the three categories is
annexed.

SHRI! A.K. ROY : Prohibition was in
high priority in Gandhiji's model of Swaraj
days. I do not know why does the auction of
liquor take place in the offices the picture
of Gandhiji is hanging ? In Bihar, some
youths objected to distributing licences to the
Liquor shops keeping photographs of Gan-
dhiji; and ultimately the photographs had to
be removed under their pressure.

MR. SPEAKER : Not Liguor :

STATEMENT .
Change in Trend in Per Capita Consumption of Liguor
INCREASENG DECREASING NO CHANGE

1. Andhra Pradesh 1. Kerala 1. Assam

2. Bibar 2. Meghalaya 2. Gujarat

3. Haryana 3. Karnataka 3. Himachal Pradesh
4. Jammu & Kashmir 4. Nagaland

5. Madhya Pradesh 5. Orissa

6. Maharashtra 6. Punjab

7. Manipur 7. Sikkim

8. Rajasthan

9. Tamil Nadu
10. Tripura

11, Uttar Pradesh
12. West Bengal

SHRI AKK. ROY : Itisa very sad thing
that the government swearing in the name
of Gandhiji presents a picture wherein in 12
States the consumption of liquor is increasing
and in three States it is decreasing. 1 know
the Directive;Principles cannot be enforced by
Law. Tbe Directive Principle 47 reads as
follows :

““The state shall endeavour to bring about
prohibition of the consumption except for
_medicinal purposes of intoxicating drinks

ment.

and of drugs which are injurious to
health,”

Should we conclude that most of the
States and the Government of India are pro-
cecdings against the Constitution. The
enforcement of Directive Principles may not
be done by the court of law or by the Parlia-
ment directly, but going against the Directive
Principles ghould be zestrained by the Parlia-
How are we to bring India and ail -
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the States to the path to which the Dircctive
Principle has directed the nation ?

SHRI P.K. THUNGON : I quite agree
with the sentiments expressed by the hon,
Member against drinks. However, the hon.
Member himself has stated about the Direct-
ive Principles. I would like to add that it is
a State subject under Entry 8 of Schedule
VIL, and so far as the Central Government is
concerned, there is no let up in the Prohibi-
tion policy. The hon. Member may ask us
what steps we are taking, Those steps |
would like to mention. We have a Central
Prohibition Committee at the national level,
in which Ministers in charge of Prohibition
in the States and Union Territories are also
Members and suggestions that are made and
the recommendations made in the Committee
are sent to the respective States for imple-
mentation. Also, the Centre has offered
compensation up to 50 per cent to the State-
revenues, for the loss they incur asa result
of implementing the Prohibition policy.

Besides that, what I want to stress is that
it is not only the law which is going to be
useful to stop drinking, but it has to be in-
culcated in the minds of the people about the
evils of drinking and keeping that in view
we, from the Ministry of Social Welfare,
have formulated certain schemes jn which
wide publicity as far as possible is given for
instance, through. Television and A]] India
Radio an8 Also, we have formulated a
scheme of essay competitions amongst upi.
versity students about the cvils of drinking,
In this way we are trying to inculcate in the
minds of the people against the evil effects
of drinking and we have a proposal to start a
TV play competition also in this regard,

SHRI A,K. ROY : Mr. Speaker. Sir, the
Central Government is the custodian of the
Constitution and if a State Government
violates the Constitution or the Dircctive
Principles in the Constitution, does the Cen-
tral Government have any responsibility to
arrest that trend ? What is the position in
Delbi itself 2 In today’s paper we find that
about one lakh bottles per day are consu-
med. I like to know what the Government
is going to do. What is the result of thejr
directions given through essay competitions
and TV ? This is the time for stock taking.
It violates also Article 46 of the Constitution
which mentions about economic #nd educa-
lional progress of tribal people. Have you -
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taken sufficient care about those people inha-
biting the tribal areas, the miners, and all
sorts of workers? Are any steps taken to
check drinking amongst them ? Have you
got any monitoring agency under the direct-
ions of the Central Prohibition Committee ?
Have you got any idea about the rate of
consumption in tribal areas, among the
Scheduled Castes, Scheule Tribes, the tribal
Sub-Plan areas, Special Component areas,
the mining areas etc. ? Can you give an idea
of the steps taken 2nd the results achieved ?

SHRI P.K. THUNGON : As ragards the
first part of the hon, Members supplemen-
tary, I have already replied as to what action
the Centre is taking to advise the State
Governments for implementing prohibition.
Therefore, I do not went to reiterate it.
Simply I would like to add that we arc not
flouting the provisions of the Constitution.
It has been our effort 1o implement the pro-
visions which are enshrined in the Constity-
tion.

PROF. MADHU DANDAVATE: People
are drinking to the health of the Constity-
tion.

SHRI P.K. THUNGON : The hon. Mem-
ber as asked about the position in Delhi. So
far as our policy and approach is concerned.
as I have already stated, the guidelines and
directions which we send 10 the State Govern-
ments, are also send to the Dejhj Adminis-
tration .

SHRI JAGDISH TYTLER : They can
order Delhi because i1 is a Union territory.

SHRI P.K. THUNGON : You can take it
as an order.

SHRIAK.ROY: Is it increasing or dec-
reasing in Delhi ?

SHRI P.K. THUNGON : There is a
slight upward trend. I would like to be
frank about it,

The hon. Member has enguired about
the tribal areas as to what policies we are
adopting there. I would like to read out the
recommendations of the Central Prohibition
Committee which we bhave circulated to
States and Union territories, These are :

(a) In the tribal areas,
of liquor vending should

the contract system
be abolished;
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(b) In the tribal areas where prohibition
is not in force, tribal people should be allo-
wed to prepare their beverages for individual
and social purpose but not for Commercial

purpose;

(¢) The policy of prohibition among the
tribals should be pursued vigorously through
educational propaganda against the evil cffe-
cts of drinking and by promoting welfare
activitics to wean tribal people away from
this evil,

(d) In the tribal areas where prohibition

is in force, no precipitating action ne:ds to
be 1aken.

(e) Non-official agencies and workers
engaged in temperance work in tribal areas
should be encouraged and assisted.

SHRI P. NAMGYAL : As the House is
aware, during the Janata rule, the prohibition
was enforced strictly among all the States of
the country with the result, illicit distillation
of liquor strated on a large scale and a large
number of deaths were taking place. In view
of that, what is the present policy of the
Government to enforce prohibition strictly
in all the Siates or the present level of restri-
ctions to continue ?

SHRI! P.K. THUNGON : As 1 have al-
ready stated, there is no let up so far as we
are concerncd in respect of prohibition
policy. However, the hon. Member will be
happy to kiow that at least in Delhi for the
last two years there is no liguor death at
all,

st Twfas@ qraam @ FEe S,
qEAANT WY oh & 9 WT ST 4T 91
JHT FAAM@ a7 I faar g g 1 g
FiTaq o9, 9 @ W 41 (§) W@
X W § @ ¥ @va § afg g€ @, alw
() afe gi, at ac@wadt s@¥T AT 7

et ot & S St fRar ag £ s
¥e:

<Y FAAT  HIATT 12 UK F

sfa safim aua & @ & 3fe 7

®T QT YHAT § 6T AT I ¥ oy

WU & WS BT T wHqT ¢ I A
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TS ¥ gUT %Y @quw ?rﬂrhfﬁim

qe-ag AE gt &\

& ag staar =ngaT g o wan gfaae
e wFagee?

seaw AT
fear g1
=Y I fasta qraEe - TgET 1T a8
& fe gfaw e &1 faxwad fear £
gudr wfafes @ig & ag s 9Tgan g
f& w1 ag wfr & ¥ agr @ aig 9
TIZRAIT T3 HIA FT FIAFR 97 ¢ F47
g waY 2 % oF 9199, 1979 Fr97 &FEY
# £ O ST &7 GO 7 GG G
AQrTEr 3 &7 9Y, I HIA G-A1E 47 %-
FI< gHAT H A1, 97 U ww fAanAi w1
qty fear ? 7 fas qurawar T ® QO90
afews QF AT AT @igqT Qg Q| Sar
fo =t @&, U grgqd 7 W Fo1 § 5 Q@Y
GIFIT AT A &T ISHAT FIQT §, 9%
feaTs 11T T8 FITE FE A E R G
g gg IR A AMA SIS I faEr g ? -
(smasra) -
SHRI K. LAKKAPPA: Now there is your

Government in Karnataka, how many hcc-
nces you have issued 2

qeATHE § Jaw *

&t YW fa W QA  FAEE T FHY
Fferedgfs g we)
Don't challenge, in Karpataka it is de-
creasing.

MR. SPEAKER : No direct debates in
this House about this. :

SHRI P.K. THUNGON : About the ques-
tion that Upion ‘Territories bave not been
included, 1 bhave alrcady said and 1 have
talked about Union Torritories. 1 think the
hon. Member should be satisfied with that.

About the charge that we are flouting the
provisions of the constitution, I would like to
state that our intention is not that and in
some cases if there is slackness as the hon.
Member has stated, in Bihar or in some other
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States, we are taking care of that by issuing
directives from time to time. That is what
we can do... (Interruptions).

. SHRI RAM VILAS PASWAN : Have you
written to the Bihar Government ?

SHRI P.K. THUNGON : The hon. Mem-
ber knows it very well that once certain deci-
sions are taken by an Assembly, we cannot
question. ...... {Interruptions).

MR. SPEAKER: We have already taken
twenty minutes on this question, now Shri
_ Amarsinh Rathawa.

+ft T fATw qrgAWw ;. &7 ¥ W
zaar at g Qfwg fw 9gi 9T @ §,
ui-cqe §, agT I AT Y gFA AG
I 1

Aeqw AFAA : 97 A AT F@ AR
AW FT AT G|

Setting Up of Tribal Development
Planning Cell

°910. SHRI AMARSINH RATHAWA :
Will the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state :

(a) whether the Government have formu-
lated a Tribal Development Planning Cell in
the Ministry;

(b) if so, what are the details of the said
Cell;

(c) how far it will be helpful for the wel-
fare of tribal population in the country; and

(d) whether it has started its functions aud
if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) to (d) A T{ibal Development
Planning Cell is being set up in the Ministry
of Health and Family Welfare in a phased
. manper under a Plan Scheme for coordinat-
ing the Planning work in respect of Tribal
Sub-Plan and Special Component Plan for
Scheduled Castes under the Central Sector.

The Cell is functioning since 31.7. 1981
under the overall charge of a Joint Secretary
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with a staff of one Research Officer, one
Investigator, one Statistical Assistant, one
Steno and one Lower Division Clerk.

st swx fag waar @ Fswy A W,
9y gy & ATIF U A ALad WY
Feqq1g AT I1EqT § e Bew feaEde
arfearfaat & fawrg & fag sam faar s
w@r & afea & wgar wigar g o anfe-
Tt o frger gawT @, Ak fag faadr
NATG qATE ST, SaAl w9 § 1 JA A
grfearet fawra giowen & fO% a9«
FaraT &, TRy arfeai) fawmg § 98T
&% 931, wfed & sman Jrgar § S
afzaret fawra 3 Farar w1 § IaF
FEATA TIAH ATF a6 FAT-HAT AT
Ty g ?

AR FTHIAT qWo Wi : W
fafredt & o1 13@w sdwqAee Y& qwIAT
TAT § IT FT FIW F1I% &1, gleefadia
®T T TIARE AT YT AGA AT A
fafael & arv Ma &1 K1aAfshe @
gr@enferigr FT Az FW B W@ ¥
TH W E | F JI9F  qr=qw F AN
T F1 g Al AT ATEAT §—IGH
ST 80 & 100 FATT FY ATaraY 9T FIEHA
&oq dveT F0ay Srer °r Iaw feedr Al
A3UFT grged of T & 9 $I&F 20 AT
w frar &1 gt aeg @ S 10 T HY
HIEIEY 9T T = 4770 F I9FT JgqeE
zigsd AW feeelt wfTaid & 3 gL #%
faar &1

1984-85 # St @A qE TE E I
¥ ASYET LI ¥ a1 & foa¥ i1 7 fawer
q 939 §, Subsidising Mess dues of MBBS
undergraduates belonging to SI/SC Rs. 15
lakbs; ¥T  TIT W@ § | Coaching
scheme for Scheduled Castes and Tribes
5 ¥TE BT @I G | KWF AT ST gArd
AWAT FHT gAY g sEE aga Iy
WIS a9 & VT 1Ay w1
TEE-ATE oY § | ugi ww ww w5y





